IIT THE ("EI]I‘AL ATMINISTFATIVE TRIEONAL, JAIFUR BELKCH, JAIFUR
CP Mn 50/96 (08 1o, 57,/19%95) Date of crder: 09.07.1997
Fishan Lzl, last emplcyed on the post of Cangman (Sroup 'D') in Sang
M2.24 undsr TFWI, Phularva, Western Pailway.
«. Petitioner
Versus

Shri PF. PRavinira, Genzral Manager, Western PFailway, Chircheiate,
2 2

.. Respondent
'Mr. Shiv Imar, counsel £or the erlLlure‘
Mr. M.P.Pawat, Sr. le_L, Deparimental PFeprasentative fov tﬁé
respondent.
CORAM:
Hon'ble Mr. O.P.Sharms, Administrative Msmber
Hon'ble My. FPatan Prakach, Julicizl Member

ORDER

Par E-n'Llw Mr. Q.PiEharma, Adminiztrative Membet

This i= & Conicempt Petition f£iled by Shri [ishan Lal
alleqing that the resrondent iz not dzlilkerarely implamenting the

judgment of the Trikunal Jated 1.2.1996 Jelivered in GA Moo 57/95,

fmt. Schani Devi and Shril Tishan Lal Ve, Union of India and Ors.
2. The learnsl counsel’ fovr the petiticner stakez that ths

directionzs given by the Trikunal have sinc: heen implementsd by the

rezgpondent. The Contempt Fetition has become  infructucus. It is,

therefore, Jdismi pifes iz 1 are dischargsad.
(RPatan Pralash) (O.F.3harma) »

dJudicial Member Administrative Member



